FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VECTOR PROJECTS INDIA PRIVATE LIMITED OPERATING INTEGRATED
TURNKEY INTERIOR SOLUTIONS PROVIDER AT MUMBAI, MAHARASHTRA
(Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. |Name of the corporate debtor along with | Vector Projects (India) Private Limited
PAN/ CIN/ LLP No. CIN: U20299MH2001PTC134091
2. | Address of the registered office 4™ Floor, Vector House, L.B.S. Marg,
Near Asian Paints Ltd. Bhandup (W).
Mumbai MH 400078 IN
3. |URL of website Not available
4. | Details of place where majority of fixed| 4" Floor, Vector House, L.B.S. Marg,
assets are located Near Asian Paints Ltd. Bhandup (W).
Mumbai MH 400078 IN
5. |Installed capacity of main products/| Details not available
services
6. |Quantity and value of main products/| Details not available
services sold in last financial year
7. | Number of employees/ workmen Nil
8. |Further details including last available| Can be sought by sending request to
financial statements (with schedules) of| Resolution Professional at:
two years, lists of creditors, relevant dates| cirp.vectorprojects@gmail.com
for subsequent events of the process are
available at:
9. |Eligibility for resolution applicants under| Can be sought by sending request to
section 25(2)(h) of the Code is available at: | Resolution Professional at:
cirp.vectorprojects@gmail.com
10.|Last date for receipt of expression of | 15/07/2023
interest
11.|Date of issue of provisional list of| 25/07/2023
prospective resolution applicants
12.|Last date for submission of objections to| 30/07/2023
provisional list
13.| Process email id to submit EOI cirp.vectorprojects@gemail.com

Sd/-
Ashok Barbole

Resolution Professional of Vector Projects (India) Private Limited
IBBI/TIPA-001/1P-P-02280/2021-2022/13720

AFA No.: AA1/13720/02/070723/104402
Opp Pooja Hotel Near Ashok Hotel,

Tilak Nagar, Latur, Maharashtra — 413 512

Email ID: cirp.vectorprojects@gmail.com
Date and Place: Latur 30/06/2023
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MUMBAI DEBTS RECOVERY TRIBUNAL - II
(Govt. of India, Ministry of Finance)
3™ FLOOR, MTNL BUILDING, NEAR STRAND CINEMA,
COLABA MARKET, COLABA, MUMBAI - 400 005
ORIGINAL APPLICATION NO. 406 OF 2021

Exh. No. 12
SUMMONS
Bank Of Baroda -Agplicant
VIS,
MiS.V Enterprises & Ors. ...Defendants

SUMMONS

Whereas OANo. 406/2021 was listed before Hon'ble Presiding Officeron 24110/2021

Whereas this Hon'ble Tabunal is pleased to issue summonsinatice on the said application under Section

19 (4) of the Act, (OA) filed against you for recovery of debis of Rs.89,96, 996/« (application along with

copées of documents, etc. annexed).

Whereas the Senvice of Summons could not be affected in the ordinary course of manner and whereas the

Application for substitule service has been allowed by this Tribunal,

In accordance with Sub-Section (4) of Saction 18ofthe Act, you, the Defandanis are directed as under.-

(1} Toshow cause within 30 (thirty) days of the service of summons as to why relief prayed for should not
be granied;

(i) To disclose padiculars of properbes of assets other than properties and assels specified by the
applicant ender Serial Number 3Aofthe original application;

(il You are restrained from dealing with or dispesing of secured assets of such other assats and properties
disciosed under Serial Number 3 A of the original application, pending hearing and disposal of the
application for attachr proparties;

{iv} You shall not transfer by way of sale, leasa or otherwise, excepl in the ordinary course of his business
any of the assets overwhich security interest is crealed and'or other properties specified or
disthosed under Senal Number 3A0f the onginal application withaut the prior approval of the Tnbunal,

(v) You shall be Eable to account for the sale proceeds realized by sale of secured assels or other assels
and properties in the ordinary course of business and deposit such sale proceeds in the account
maintained with the bank of financial institutions holding security interest over such assets.

(vi)¥ou are directed to appear before this tribunal in persan or through an Advocate and file Written
Stalement an 27/10/2023 at 11a.m. and show cause as to why reliefs prayed for should not be granted

(vii}Take notice that in case of default, the Applicant will be heard, and the case shall be decided in your
absence.

Given under my hand and tt

jfthis Tribunalon this 3™ day of March 2023,

Registrar
DRT-II, Mumbai

Mame & Address of all the Defendants

1. W/S_V. Enterprises

Decan Sales Crop. Lid. Compound Lake Road, Bhandup West, Mumbai—400 078,

2, Gunjan V. Gurani

5410, Indian Corporation Complex Dapode Village, Mankofi, Bhiwandi - 421302,

3. Nanadlal Gurani

Shop N, 12 Manoshi Complex, Sector 3, Plot No. 5 &amp; 6, Ghansoli West, NaviMumbai - 400 701

Andaiso
Survey No.45, Plathio, 2/81{2)and Survey No. 45, Ploi No. 2/B/2{2), Vilage Awas, Taluka Alivag, Dist Alitaugh

FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
VECTOR PROJECTS INDIA PRIVATE LIMITED OPERATING INTEGRATED
TURNKEY INTERIOR SOLUTIONS PROVIDER AT MUMBAI, MAHARASHTRA
{Under Regulation 36A(1) of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1 |Name of the corporate deblor along with | Vector Projects (India) Private Limited
PAN/ CIN/ LLP No. CIN: U20298MH2001PTC134091

2 |Address of the registered office 4th Floor, Vector House, L.B.S. Marg,
Mear Asian Paints Ltd. Bhandup (W).
Mumbai MH400078 IN

3 |URL of website Notavailable

4 |Details of place where majority of fixed [4th Floor, Vector House, L.B.S. Marg,

assels arelocated Near Asian Paints Lid, Bhandup (W).

| Mumbai MH 400078 IN

o

Installed capacity of main productsiservices| Details not available

-

Quantity and value of main products/ Details not available
services sold in last financial year

-

Number of employees/ workmen Nil

@

Further details including last available financial | Can be sought by sending request fo
stalements (with schedules) of two years, lists | Resolution Professional at:

of creditors, relevant dates for subsequent |cirp.veclorprojects@gmail.com
events of the process are available at.

-

Eligibility for resolution applicants under |Can be sought by sending request lo
section 25(2)(h) of the Codeisavailableat:  |Resolution Professional at:
cirp.vectorprojects@gmail.com

=

0| Last date for recsipt of expression of interest | 15/07/2023

—
=

Date of issue of provisional list of prospective | 25/07/2023
resolution applicants

-
]

Last date for submission of objections to |30/07/2023
provisional list

Py
=

Process emailid to submit EQI

cirp.vectorprojects@gmail.com

Sdl- Ashok Barbole

Resolution Professional of Vector Projects (India) Private Limited
|BBINPA-001/IP-P-02280/2021-2022/13720

AFA Mo.: AR1/13T20002/070723104402

Opp Paoja Hotel Near Ashok Hotel, Tilak Nagar, Latur, Maharashtra — 413 512
Email 1D: cirp.vectorprojects@gmail.com

Date and Place: Latur 30/06/2023

PRAXIS”

HME RETAI LIMITED

PRAXIS HOME RETAIL LIMITED
CIN: L52100MH2011PLC212866
Registered Office: iThink Techno Campus, Jolly Board Tower D, Ground Floor,
Kanjurmarg (East), Mumbai — 400042, Tel: +91 22 6882 4900
e-mail: jnvestorrelations(@praxisretallin website: www.praxisretail.in
- |

NOTICE s hereby that an Extra-Ordinary General Meeting (*EGM"} of the Members of
the Company will be held on Saturday, 22 July, 2023 at 11:00 A.M. (I5T) through Video
Conferencing(VG)/Other Audio Visual Means (OAVM), in compliance with applicable
provisions of the Companies Act, 2013 (* the Act™) and other applicable provisions, if
any, of the Act read with Rules made thereunder and Securities and Exchange Board of
India (Listing Obligations and Disclosure Requirements) Regulations, 2015 (“SEBI Listing
Regulations™), Secretarial Standard issued by the Institute of Company Secretaries of India
on General Meetings (“$582") (including any statutory madification(s) or re-enactment(s)
thereof for the time being in force), the General Circular No. 14/2020 dated April 8, 2020,
General Circular No. 17/2020 dated April 13, 2020, General Circular No.22/2020 dated
June 15, 2020, General Gircular No. 33/2020 dated September 28, 2020, General Gircular
No. 3%/2020 dated December 31, 2020, General Circular No. 10/2021 dated June 23,
2021, General Circular No, 20/2021 dated Decemnber 8, 2021, General Circular No. 3/2022
dated May 5, 2022 and Genaral Circular No, 11/2022 dated Decamber 28, 2022 issued
by the Ministry of Corporate Affairs (“MCA") (hereinafter collectively referred to as (“"MCA
Circulars”), and the Securities and Exchange Board of India (“SEBI Reguiation”) and
subject to other applicable laws and regulations to transact the businesses as set out in
the Notice of EGM dated June 29, 2023.

In compliance with the applicable MCA & SEBI Circulars, Notice of the EGM has been semt
onJune 29, 2023, by email to all the Members of the Company, whose e-mail addresses
arg registered with the Company / Registrar and Transfer Agent ('RTA’) /Depositories/
Depository Participants and whose names appear in the Register of Members/ist of
beneficial owners as on Friday, Jung 23, 2023. Notice is available on the Gompany’s
website www.praxisretailin for download. Notice can also be accessed from the websites
of the Stock Exchanges i.e. BSE Limited and National Stock Exchange of India Limited
www hseindia.com and www.nseindia com respectively and on the website of National
Securities Depository Limited ("NSDL") (agency for providing the remote g-voling facility)
www.gvoling.nsdl.com

The Company has engaged the services of National Securities Depository Limitad
(“NSDL") for the purpose of providing facility to its Members holding shares in physical
or dematerialized form as on cut-off date, being Monday, July 17, 2023, for casting their

votes electronically on the items set out in the Notice of EGM. The remote e-voting period
commences on Wednesday, July 19, 2023, at 9:00 a.m. (I5T) and ends on Friday, July 21,

DEBTS RECOVERY TRIBUNAL-1 MUMBAI

(Government of India, Ministry of finance)
2nd Floor, Telephone Bhavan, Colaba Market, Colaba, Mumbai- 400005
(5th Floor, Scindia House, Ballard Estate, Mumbai-400 001)

0.A. N0.195 Of 2022

Exh-13
Central Bank of India .....Applicant
Vis
Mr Pravin Gopaldas Atal & Ors. ...Defendants
To
Defendant | MR PRAVIN GOPALDAS ATAL
Neo.1 L-605, Reliable Garden, Junchandra, Naigaon Road, Naigaon (East),
District Palghar -401208_And also at: Flat No. A/604, Golden CHS,
Mayur Nagar, Royal Palms. Goregaon (E), Mumbai- 400065
Defendant | MRS DEEPAPRAVIN ATAL
No.2 L-605, Reliable Garden, Junchandra, Naigaon Road, Naigacn (East),
District Palghar -401208.And also at: Flat No. A/604, Golden
CHS, Mayur Nagar, Royal Palms, Goregaon (E), Mumbai - 400065

SUMMONS

1. Whereas, OA/195/2022 was listed before Hon'ble Presiding Officer/ Registrar
on 11/05/2023.

2. WHEREAS this Hon'ble Tribunal Is pleased to issue summons/ notice on
the said Application under section 19(4) of the Act, (OA) fled against you
for recovery of debts of Rs. 43,35.164/.

3. WHEREAS the service of summans/Notice could not be effected in the
ordinary manner and whereas tne Application for substitute service has
been allowad by this Tribunal.

4. In accordance with sub-section (4) of section 19 of the Act, you, the 4.
defendants are directed as under: -

(i) To show cause within thirty days of the service of summons as to why
relief prayed for should not be granted;

(ii) To disclose particulars of properties or assets other than properties
and assets specified by the applicant under serial number 3A of the
original application;

(iii) You are restrained from dealing with or disposing of secured assels
orsuch other assets and properties disclosed under serial number 3A
of the original application, pending hearing and disposal of the
application for attachment of properties;

(iv) You shall not transfer by way of sale, lease or otherwise,except in the
ordinary course of his business any of the assets over which security
interest is created and/ or other assets and properties specified or
disclosed under serial number 3A of the original application without
the prior approval of the Tribunal:

(v) You shall be liable to account for the sale proceeds realised by sale of
secured assets or other assets and properties in the ordinary course

of business and deposit such sale sin the account maintained
with the bank or financial institutions holding security interest over
such assets.

5. You are also directed to file the written statement with a copy thereof fumnished
to the applicant and to appear before Registrar on 19/07/2023 at 12:00
Noon. failing which the application shall be heard and decided in your
absence.

Given under my hand and the seal of this Tribunal on this 23rd day of

June, 2023,
@ Registrar,
Debts Recovery Tribunal-1, Mumbai

PUBLIC NOTICE

Notice is hereby given that MR. RAVINDRA SHRIRANG JAGTAP residing at
452-B, Gokhale Road, 3- Swagat Classic, Model Colony, Shivajinagar, Pune
- 411016 and 2) MR. VIJAY TUKARAM RAUNDAL, residing at C-708,
TeerthTechnospace, Near Mercedez Benz, Showroom,Mumbai — Banglore
Highway, Pune — 411045, (hereinafter referred to as “the Owners') have
represented to my clients that a) by and under registered Agreement dated
30/03/2021 r/w Deed of Correction dated 22/10/2021, they have
purchased and acquired the premises more particularly described in the
Schedule hereunder written (hereinafter referred to as “the said premises’)
from PARAM LANDMARK LLF, a limited liability partnership registered under
the Limited Liability Partnership Act 2008 and having its registered office at,
1206/18B, Butte Patil Chambers, J. M. Road, Shivajinagar, Pune — 411004,
b) they are the owners of inter alia seized and possessed of &/or atherwise
well and sufficiently entitled to the said premises, c) their title to the said
premises is clear, marketable and free from encumbrances and d) they
intend to sell and transfer the said premises to my clients.

Any person/s having any claim, demand or share in respect of
the said premises or any part thereof either by way of sale, lease, sub-
lease, tenancy, leave and license, development right, mortgage, charge,
lien, gift, exchange, release, trust, maintenance, bequest, inheritance,
possession, occupation, Memorandum of Understanding, arrangement,
easement, beneficial interest or otherwise howsoever, are hereby requested
to make the same known in writing to the undersigned at his office at 103,
Shree Sadan, Phadke Lane, Brahman Society, Naupada, Thane 400 602
within a period of 14 days from the date of publication of this notice together
with supporting documents duly notarized as true copy, failing which,
claims and/ar demand if any, shall be deemed to have been waived and/or
abandoned and the sale will be completed without any further reference.

THE SCHDEULE ABOVE REFERRED TO:

ALL THAT premises being Showroom No.1 (Bare Shell) carpet
area admeasuring 6375 Sa. Fts. equivalent to 592.25 sq. mirs. on the
Ground Floor in the building/project known as “PARAM LANDMARK" along
with Level 1 Basement car parking (which includes approximately 24
covered car parking), which is constructed on the land bearing Plof A
admeasuring 1552.95 Sq. Mirs. out of the sanctioned layout of Survey No.
45 Hissa No. 1A/1 (Old Survey No. 45 Hissa No. 1 to 10/1) total
admeasuring 01 Hectare 72 Ares assessed at Rs, 2=094 Paise situate at
village Baner, Taluka Haveli, District Pune within the jurisdiction of the Sub
Registrar Haveli Pune and within the limits of Pune Municipal Corporation
together with easement, appurtenances, ingress, egress, pathways, rights,
benefits, consequential, Attached Open Space, Parking Space, incidental
rights and other ancillary rights thereto.

Date — 30/06/2023
VISHWAS M. KULKARNI
Advocate

2023, at 5:00 p.m. (IST). The remote e-voting shall not be allowed beyond said date and
time. The facility for e-voting shall also be made available at the EGM to those Members
who have not cast their vote by remote e-voting and are attending the EGM through VC
or OAVM. A person whose name is recorded in the Register of Members or in Register
of Beneficial Owners maintained by the Depositories, as on the Cut-off date, only shall
be entitled to avail the facility of remote e-voting or e-voting at the EGM, The manner of
remiote g-voting and e-voling at the EGM by the members holding shares in dematarialized
mode, physical mode and for Members who have not registered their email addresses, and
information, instructions and procedure refating to Login ID and Password are provided
in Notice of EGM. The Members who have already cast their vote by remote e-voling,
prior to the date of EGM, may also attend the EGM through VC or OAVIM, but shall not be
entitled to vole again at the EGM.
Any persan who acquires shares and becomes Member of the Company after the Notice
has been sent electronically and holds equity shares as on the Cut-off date, may generate
the Login ID and password by following the procedure for e-vating as mentioned in the
EGM MNatice.
(a) For receiving all communication (including Annual Report) from the Company
electronically: a) Members hoiding shares in physical mode and who have not registerad/
updated their email address with the Company are requested to register/update the same
by writing 1o the Company with details of folio number and attaching a self-attested copy
of PAN card at investomelations@praxisretail.in or it helpdesk@linkintime.¢o.in
(b) Members holding shares in dematerialized mode are requested to register/update
their email addresses with the relevant Depositary Participant.
The Company has appointed Mr. Anant Gude, Practicing Company Secretary (M.
No. ACS 7219 and COP No. 18623) of M/s. Anant Gude & Assaciates, Company
Secretaries, Mumbal as the Scrutinizer for conducting remote e-vating process in a fair
and transparent manner.
The Scrutinizer shail, immediately after the conclusion of voting at the EGM, scrutinize
the votes cast at the meeting and thereafter, unblock the votes cast through remote
e-voting and submit, a consolidated Scrutinizer's Report of the total votes cast in favour
or against, if any, to the Chairperson of the Gompany or a person authorized by him in
writing, who shall countersign the same. The Chairperson or a person authorized by him
in writing shall declare the result of the voting forthwith not later than two working days
of the conclusion of the Meeting. The Scrutinizer decision on the validity of the e-votes
shall be final, The results shall be declared and communicated to the Stock Exchanges
and displayed at the registered office of the Company on or before Tuesday, July 25,
2023. The results of e-voting as declared along with the Scrutinizer Report(s) shall be
intimated to the Stock Exchanges i.e. BSE Limited and National Stock Exchange of India
Limited and the same shall be simultaneously published on the website of the Company
wiww praxisretail.in and on the website of NSDL www evoting.nsdl com.
All grievances connected with the facility for voting by electronic means may be addressed
to Ms. Pallavi Mhatre, Senior Manager, National Securfties Depository Limited, Trade
Waorld, “A' Wing, 4" Floor, Kamala Mills Compound, Senapati Bapat Marg, Lower Parel,
Mumbai - 400 013 or send an email to gvoting@nsdlcodn or call at toll free no, 022«
4886 7000 and 022 - 2499 7000.
By order of the Board of Directors
For PRAXIS HOME RETAIL LIMITED
Sd/-
Sanu Kapoor
Company Secretary & Compliance Officer
ACS 14065

Place: Mumbai
Date: June 29, 2023
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conferred on the Bank under section 13(4) of the Act read with Rule 8 of the Rules.

DEUTSCHE BANK AG

PUBLIC NOTICE - AUCTION CUM SALE OF PROPERTIES
Sale of Inmovable Assets under the Securitisation And Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002

WHEREAS, the undersigned is the authorised officer of Deutsche Bank AG, India, a banking company incorporated and existing under the Laws of Federal Republic of Germany with its registered office in Taunusanlage 12, D-
60325 Frankfurt, Germany and acting through its branch office in India at Deutsche Bank A G, Floor Mezz, Suprem Main ITI Road, Opp Ozone, Aundh, Pune-411 007 (“Deutsche Bank AG").
The Bank had under section 13 (2) of the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002("Act”) issued demand noficas date 30th March, 2021, calling upon the
Borrower(s) to repay the mentioned outstanding amount and interest thereon within 60 days from the date of receipt of the demand notices.
The Borrower have failed to repay the balance amount and hence, the Bank had filed Sec. 14 application before the Hon'ble DM, Pune and Possession order have been passed vide Order did. 01st April, 2022, Property 1. Flat No. 101 j—-=
and 102 on Ground Floor Sumangal Heights Co-Operative Housing Society Ltd. City Survey No. 1567 Final Plot No. 24/5 Shivajinagar, Pune-411005 ad measuring 1700 Sq.ft., Property 2, Flat No. 204 on 1st Floor
Sumangal Heights Co-Operative Housing Society Lid. City Survey No. 1567 Final Plot No. 24/5 Shivajinagar, Pune - 411005 ad measuring 890 Sq.ft ("Properties”), to recover the said outstanding amount, in exercise of powers

Naow, the public in general is hereby informed that the Property would be sold by public auction on AS IS WHERE IS BASIS and AS IS WHAT IS BASIS on mentioned date and time at Deutsche Bank A G, Floor
Mezz, Suprem Main Tl Road, Opp Ozone, Aundh, Pune =411 007 by inviting bids in the sealed envelope as per the procedure and the terms and conditions stated below:
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BLACK B&X
Black Box Limited

(formerty known as AGG Networks Limited)
Registered Office: 501, 5" Floor, Building No. 9, Airoli Knowledge Park,
MIDC Industrial Area, Airoli, Navi Mumbai - 400708

NOTICE OF THE EXTRA ORDINARY GENERAL MEETING OF BLACK BOX LIMITED
(FORMERLY KNOWN AS “AGC NETWORKS LIMITED")
NOTICE is hereby given that an Extra Ordinary General Meeting ("EGM") of the
members of Black Box Limited (“the Company®) will be held on Tuesday, July 25,
2023 at 10 AM Indian Standard Time {IST) through Video Conferencing ("VC") to
fransact the business(s) as set out in the Notice of the said EGM dated June 29, 2023
which will be circulated on Monday, July 3, 2023.
In view of the various Circulars issued by the Ministry of Corporate Affairs and
Securities Exchange Board of India (SEBI) allowing, inter-alia, conduct of EGM and
passing of ordinary & special resolution through Video Conferencing/Other Audio-
Visual Means ("VC / OAVM") facility. In compliance with these Circulars, provisions of
the Companies Act, 2013 (“Act”) and the SEBI (Listing Obligations and Disclosure
Requirements) Regulations, 2015 ("Listing Regulations"), the Extra ordinary General
Meeting of the Company is being conducted through VG / OAVM facility, on the
abovementioned day, date and time and shall not require physical presence of
Members ata comman venue.
This EGM Notice will be sent only through electronic mode to all the Members, whose
names appear in the Register of Members/ List of Beneficial Owners as received from
National Securities Depository Limited (“NSDL") / Central Depasitory Services (India)
Limited (“CDSL") as on June 23, 2023. Any person who becomes the member of the
Company after the dispatch of the notice of the meeting and holds shares as on the
cut-off date i.e. July 18, 2023 (Tuesday) may obtain user id and password by sending
email request fo gvoling@nsl.co.in,
Members may note that the said Notice and Explanatory Statement along with relevant
documents will also be available on the website of the Company at
https:/www.blackbox.com/en-in/investors/corporate-governance/scheme-of-
capital-reduction, websites of the Stock Exchanges i.e. BSE Limited and National
Stock Exchange of India Limited at www.bseindia.com and www.nseindia.com
respectively and on the website of National Securities Depository Limited (NSDL)
bittps://www.evoting.nsdl.com.
Members can attend the EGM through VC / OAVM only. Members attending the EGM
through VC / OAVM shall be counted for the purpose of reckoning the quorum under
Section 103 of the Act, Pursuant to the provisions of Section 108 of the Act read with
Rule 20 of the Companies (Management and Administration) Rules, 2014 and
Regulation 44 of LODR Regulations, the Company will provide its Members with
remaote e-voting facility prior to date of EGM as well as e-voting facility on the date of
EGM to cast their votes on the said resolution set forth in the said Nofice. The
Company has engaged NSDL as the agency which will provide the remate e-voting
facility to the Members of the Company. Further, Members who attend the EGM
through VC / OAVM facility and who have not cast their vote on the resalution set outin
the said Notice through remote e-voling facility, will be efigible to cast their vote on the
resolution setoutin the said Notice through e-voting system provided by NSDL during
the EGM. The Members who have cast their vote by remote e-voting prior to the EGM
may also attend/participate in the EGM through VC/0AVM but shall not be entitied to
cast their vote again. The voting rights of Members shall be in proportion to their
shares in the paid-up equity share capital of the Company as on the cut-off date
(record date) July 18, 2023 (Tuesday).
The remote e-voting period shall commence at 9:00 AM (IST) on Saturday, July 22,
2023 and end at 5:00 PM (IST) on Monday, July 24, 2023. During this period
members of the Company, holding shares either in physical form or in dematerialized
form, as an the cut-off date (record date) of Tuesday, July 18, 2023 may cast their vote
through remate e-voting module, The remote e-voting module shall be disabled by
NSDL for voting thereafter.
The detailed instructions on attending the EGM through VC / OAVM and the manner in
which Members can participate in remote e-voting or cast their votes through the e-
voting system provided during the EGM, have been provided in the said Notice.
Members helding shares is physical form whose email ids are not registered with the
Company, RTA, DP or Depositories, for registering email id and Login details for e-
voting process, are requested to kindly send an email containing their Name, Folio No.
and scanned copies of their share certificate (front and back), PAN card (self-attested)
& Aadhar Card{self-attested) to Datamatics Business Solutions Limited, RTA of the
Company at investorsqry@datamaticsbpm.com and to the Company at
investors@aqcnetworks.com. Members holding shares in demat form are requested
to register or update their email id with their Depository Participant (DP) by following
the process advised by them for such purposes.
In case of any assistance required or any queries, you may refer to the Frequently
Asked Questions (FAQs) for Shareholders and e-voting user manual for Shareholders
available at the download section of www.evoting.nsdl.com or contact NSOL, located
at 4th Floor, A' Wing, Trade World, Kamala Mills Compound, Senapati Bapat Marg,
Lower Parel, Mumbai 400013, at the designated email id evoting@nsdl.co.in or at
contact no. 1800222990 or 022 2499 4835/4890. The members may also contact
the Investar's Services Department (RTA) of the Company. The contact details for the
same are: M/s. Datamatics Business Solutions Limited (Unit: Black Box Limited),
Plot No. B-5, Part B, Cross Lane, MIDC, Marol, Andheri (East), Mumbai - 400093,
Tel: +91 22 66712001 to 66712006, Fax: +91 22 G671 2209, E-mail:

investorsqry@datamaticsbpm.com.
For Black Box Limited

(Formerly known as AGC Networks Limited)
Sd/-

Aditya Goswami

Company Secretary & Compliance Dificer

Place: Navi Mumbai
Date: June 29, 2023

@ OMKARA OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED

assens meossmenonra e CIN: UBT100TZ2014PTC0O20363

Corporate Office: C-515, Kanakia Zillion, Junction of L.B.S. Road and C.S.T. Road, B.K.C. Annexe, Kurla (West),
Mumbai -400 070, Mob.: +81 7558392738, e-mail : s.banerjee@omkaraarc.com

[Appendix - IV-A][See proviso to rule 8 (6) r/w 9(1)]

PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTY
E-Auction Sale Motice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 (“SARFAESI| Act”) read with proviso to Rule 8 (6) r'w 9(1) of the Security

Interest (Enforcement) Rules, 2002.

Wotice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) thal the below described immovable property
mortgaged/ charged fo the Secured Creditor, possession of which has been taken by the Authorised Qfficer of Omkara Assets Reconstruction
Private Limited ason 23.12,2022, Further, Omkara Assets Reconstruction Pvt itd (QARPL) (acting in its capacity as Trustee of Omkara PS
10/2019-20 Trust) has acquired entire outstanding debts of the below accounts vide Assignment Agreement dated 24.09.2019 from L&T
Finance Limited {Assignor) along with underlying security from assignor. Accordingly, OARPL has stepped into the shoes of assignor and
empowered to recover the dues and enforce the security. The Authorized Officer of OARPL hereby intends to sell the below mentioned secured

properties for recovery of dues and hence the tenders/bids are invited in sealed cover for the purchase of the secured properties. The properties
shall be sold in exercisa of rights and powers under the provisions of sections 13 (2) and (4) of SARFAES! Act; on *As is where is”, “As is whal is”,
and “Whatever there is” and "Without recourse Basis™ for recovery of amount shown below in respective column due to OARPL as Secured
Creditor from respective Borrower and Co-Borrower(s) shown below. Details of the Borrower{s)/Guaraniors/Mortgagors, Securities, Outstanding

Sr. Borrower Name . Detail description Outstanding Amt / Reserve Date & Time for | Eamest Money Deposit Amt. | Date & Time
Ne. and Address Properties Address of the properties Demand Notice Date Price Property Inspection| and Date & Time of submit | of Auction
Prashant Vinodkumar|Flat No. 101 and 102 on|Residential cum Commercial Property with 1700|  Rs. 4,23,06,087/- | Rs.1,76,40,0000-  07th July, 2023 | Rs.17,64,000- (Rupees | 1sth July,
1. Khinvasara, Bhakti|Ground Floor Sumangal|sqfibuiltuparea Intemally neeru finished cement | (Rupees Four Crore|(Rupees Ops Crore between Seventeen Lakhs Sixty 2023
Agencies, Padma Heiglhts Cq-Operati\fe plaster and Extemnally sa!nd faced cement Plaster, | Twenty Three Lakhs Seventy Six Lakhs 11.00 am to Four Thousand Only) at 02.00 p.m.
Vinodkumar Khinvasara &|Housing Society Ltd. City| Wooden door frames with flush Shutter, Powder | six Thousand Eighty|Forty Thousand 5.00 pm. 19th July, 2023
: i Coated Al sliding Windows, Vitrified Flooring for Only) uly,
Vinodk Mohanlal| Survey Mo. 1567 Final Plot g ] 9 1971 seven Only) by way of
K;po um a::l ; :4 a:lu; No. 24/5 Shivajinagar, {entire Flat. Ceramic Flooring having Glazed tiies Outstanding Principal by 12.00 Noon
invasara, Flal Ne Wzip o0 419005 adlupto T' height, Concealed Plumbing, Cancealed Arrears {includingi Rs.90,00,000/- Rs.9,00,000/- (Rupees 19th July,
Sumangal Heights Co Op|oaing 1700Sg.t Electrification, Granite Kitchen attawith steel Sink (Rupees Ninet Nine Lakhs Only)
Soc, S No 24, 5, Opp Patel 9 e accrued late charges)|(Rupees y 2023
Heights Shivaji Nagar, Pune | F13L No- 204 on Tst Fioor| Residential cum Commercial Property wih 890 sq as on 16th March 2021 127 OnlY) 18thJuly, 2023 |2t04.00p.m,
411005, Flat No C-11 IBusna Sumangal Heights Co-|it built up area Intemally Neeru finished cement | and interest thereon by 02.00 pm
; : ' 77 | Operative Housing Society | plaster and Externally sand faced cement Plaster,
ke Baner Fashan LILid.Gity Suvey No. 1567 |Wooden door fames with fush Shuttr, Powder
ad, 5 No 138 FashaniFinal Plot No. 24/5|Coated Al sliding Windows, Vitrfied Flooring for
Pune411021 Shivajinagar, Pune -|eniie Flat. Ceramic Flooring having Glazed tles
411005 admeasuring 880 | yp 1o 7" height, Concealed Plumbing, Concealed
Sq.ft Electrification, Granite Kitchen otta with steel Sink.

Dues, Date of Demand Motice sent under Section 13(2), Reserve Price, Bid Increment Amount, Earest Maney Deposit (EMD), Date & Time of

The particulars in respect of the Property have been stated to the best of the information and knowledge of the Bank, who shall however not be responsible for any error, misstatement or omission in the said particulars, The Inspection isgiven as under:

Tenderer(s) / Offeren(s) / Prospective Bidder/Purchaser(s) are therefore requested, in their own interest, to satisfy himself / themselves/ itself with regard to the Property before submitting the tenders. To the best of the Bank's

knowledge, there are no encumbrances on the Property and Bank has the right of sale of Property in compllance with due process of law. s, Name of Borrower(s) Ownerofthe| Demand Notice | Reserve | Bid Increment|  EMD | Date & Time of

TERIISiC A R P e TioN: perty 9 pery ol 4 {Mo. Guarantors! Mortgagors property | Date and Ameunt Price Amount Inspaction
ONETIONG OF PUBLIC ALICTION: , + | 1. Shree Balaji Milk and Milk Products | Mr.Satisn | Date: 18.122018 Date:

1.The property can be inspected on above mentioned date & time. {Borrower) Dhondiram Amount: Rs. Rs, Rs. Rs. 07072023

2. The bids shall be submitted in a sealed envelope to the office of undersigned along with menlioned Demand Draft /Pay Order towards the Eamest Money Deposit ("EMD") favoring “M/s Deutsche Bank" so as loreach the office 2. Pratibha Milk Products Chavan 542,96,870.75- | 99,00,0004 1,00,000/- (9,80,000%

of Deutsche Bank A G, Floor Mezz, Suprem Main ITI Road, Opp Ozone, Aundh, Pune - 411 007, on or before the date & time to submit EMD. {Corporate Guarantor) {Rupees Five Crores Time:

3. Offers that are not duly filled up or offers unaccompanied by the EMD or received after the date and time prescribed herein will not be considered / treated as valid offers, and accordingly shall be rejected. No interest shall be 3. Ashwini Satish Chavan (Guarantor) N Fosty-Twa Laims 3:00PM to

inety-Eight Thousand 4:00PM

payable on the EMD. 4. Dhondiram Bhimrao Chavan (Guaranor) o A

4, Along with bid form the proposed bidder shall also attach hiser identity proof, proof of residence (such as capy of the passport, election commission card, ration card driving license etc.) and a copy of the PAN card issued by the 5. Mahaktey Ballrac Gamdhale {Gurankor) Seventy Only) as on

Income Taxdeartment. 6. Satish Dhondiram Chavan (Guarantor) 17.12 2018

5. The Property would not be sold below the reserve price.
6. On the date of sale, all the bids duly received would be opened and the bid of the highest bidder, provided it is above the reserve price, may be accepted by the Bank. However the bidders personally present at the auction site shall
have the right o further enhance their bid price, subject to a minimum of Rs 25,000/- (Rupees Twenty Five Thousand Only) over the price offered by the highest bidder and the Bank shall have the right fo accept such higher bid,
upon confirmation of the sale by the Bank , the purchaser will be required to pay depositof 25% (twenty-five percent) of the sale price, after adjusting the eamest money depositimmediately with the undersigned.
7. The request for extension of time may be allowed by the Bank at its sole discretion subject to such terms and condifions as may be deemed fit and proper by him. The balance amount of the purchase price shall be paid by the
purchaser to the Bank an or before the fifteenth day after confirmation of the sale of the Property or such extended period as may be agreed upan in wriling by the parties. In default of payment of entire consideration within the
slipulated time, the Bank shall be at liberty to forfeit the EMD and/or any other payment made by the purchaser and proceed with re-auction of the Praperty. The defaulting purchaser shall forfeit all claims to the Property or to any
partof the sum for which it may be subsequently sold.
8. All payments shall be made by the purchaser by means of the Demand Draft/Pay Order favoring “Deutsche Bank”.
9. Onreceipt of the sale pricein full, the Bank shallissue a Sale Certificate in favour of the Purchaser/his nominee and would handover the possession of the Property to the purchaser.
10. The Property shall vest in the Purchaser in all respects all risks related to the Property viz loss or damage by fire or theft or other accidents from the date of the confirmation of the sale by the Bank. The purchaser shall not be
enlitied to annul the sale on any ground whatsoever,
11. The Demand Draft/Pay Order deposited towards the EMD shall be relumed to the unsuccessful bidders.
12. For all purposes, sale of the said property is strictly on “as is where basis whatis”, Tothe bestof the knowledge and information of the Authorised officer of the Bank, no other encumbrances exist on the property.
13. All expenses relating to Stamp Duty, Registration Charges, Transfer Charges and any other charges in respect of the Property shall be borne by the purchaser. All outgoings, i.e., Municipal Taxes, Maintenance / Saciety
Charges, Electricity and waler taxes, cess or any other dues including over dues in respect of the Property shall be paid by the successful purchaser.
14. The Bank is not bound to accept the highest offer orany orall offers and the Bank reserves ils right to rejectany or all bid(s) without assigning any reasons.
15. No person other than the bidders themselves or their duly authorised representative shall be allowed to participate in the sale proceedings.
16. In case all the dues together with all costs, charges and expenses incurred by the Bank are tendered by the above named Borrower at any time before the date fixed for sale of the property under Sec 13(8) of the Act, then the
Property will not be sold and all the bids received from the prospective bidders shall be returned to themwithout any liability/claim against the Bank.
This Notice is also notice to the abovesaid Borrower under Rule 8 (6) and 9(1) of the Security Interest (Enforcement) Rules, 2002,

Place: Pune

Dated: 30th June, 20223

Details of the Secured Asset : All that piece and parcel of the Office No. 713, on the Tth Flaor, in *C" Wing, in the building *BSEL Tech
Park™ of the Society's Building known as “BSEL Tech Park Premises Co-operative Society Ltd™ which is constructed on International
Infotech Park on Plot No. 38/5 and 39/54, in Sector 30DA at Vashi, Navi Mumbai, Taluka & District Thane admeasuring Carpet Area: 397
Sq.fts, Google Location: 19°03'53.7"N 72°59'58 6"E

Account No.: 50497586459, Name of the Beneficiary: Omkara P510/2018-20 Trust, Bank Name: indian Bank, Branch: BKC, Mumbai, IFSC Code:
IDIBO00BEAS.

Date of E- Auction & Time

Last date and time for submission of bid letter
of participation/KYC Document/Proof of EMD:

TERMS & CONDITION OF THE AUCTION : For detailed terms and conditions of the sale please refer to the link provided in
http:iomkaraarc.com/auction.php.

The auction shall be conducted online through OARPL. The last date of submission of bid (onfi wedl as in hard copy) along with EMD (DDV Pay Order
in original or remittance by way of NEFT/ RTGS) s 10.03,.2023 by 6:00 PM. The intended bidders who have deposited the EMD and require assistance in
creating Login ID & Password, uploading data, submitiing bid, fraining on e-bidding process etc., may contact e-Auction Service Provider "Mis, C1 India
Put. Lid", Tel. Helpling: +81-7281981124/25/26, Helpline E-mail ID: support@bankeauctions.com, Mr. Haresh Gowda, Mobile : 95945 97555 E mail :
hareesh.gowda@c1india.com. and for any property related query contact the Authonzed Officer, Mr. Shubhodeep Banerjee, Mobile: +31 7558392738,
Mail: s.banerjee@omkaraarc.com. Intending bidders shall comply and shall have to submit declaration under the Section 294 of Insalvency and
Bankrupicy Code, 2016

STATUTORY NOTICE FOR SALE UNDER Rule 8(6) riw 9(1) OF SECURITY INTEREST (ENFORGEMENT) RULES 2002

This nolice is also a mandatory Notice of not less than 15 (Fifieen) days to the Bomower(s) of the above loan account under Rule 8 (6) r/w 9(1), of Security
Interest (Enforcement) Rule, 2002 and provisions of Securitization & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002,
informing them about holding of auction/sale through e-auction on the above referred date and time with the advice fo redeem the assets if so desired by
them, by paying the outstanding dues as mentioned herein above together with further inferest and all costs charges and expenses any time before the
ciosure of the Sale. In case of default in payment, the property shall at the discretion of the Authorized Officer/Secured Creditor be sold through any of the
modes as prescribed under Rule 8 (5) of Security Interest (Enforcement) Rule, 2002. sdi-

Date: 30.06,2023 Authorized Officer, Omkara Assets Reconstruction Pvt Ltd.
Place: Mumbal {Acting in its capacity as a Trustee of Omkara PS 10/2019-20 Trust)

17.07.2023 (Monday) at 11:00 am to 12:00 pm (noon)

15.07.2023 (Saturday) up to 6:00 pm

Sd/- Ritesh Madhukar Patil
Authorized Officer- Deutsche Bank AG Contact Numbers: 08329046262 & 09820849951
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Under the Instructions of my clients, the
public notice is given at large that my
clients (1)Mr. Rajesh Sharma & (2) Mr,
Rishi Dev are residing at House No. 134,
Navnirman Janata Colony, Jalandhar,
Punjab- 144008 and are intending to
jointly purchase a flat premises bearing
FLAT NO. 401 admeasuring 759 sq. ft.
Carpet Area on 4th HABITABLE FLOOR
in “TOWER-1" of "AURIS SERENITY"
situated at GURIYA PADA, LINK ROAD,
MALAD (WEST), MUMBAI 400 064,
Borivali (East). Mumbai- 400066 from (1)
Mrs. Juhi Ravindranath and (2) Mr.
Naresh Perumpilavil Ravindranath,
Whereas (1) Mrs. Juhi Ravindranath and
(2) Mr. Naresh Perumpilavil Ravindranath
have jointly purchased the said flat from
Transcon-Sheth Creators Pwi, Lid. by way
of Agreement for Sale dated 26.10.20186,
registered on 07.01.2017 vide Regd. No.
BRL-3/120/2017 registered before Sub-
Registrar of Assurances, Borivali-3,
Mumbal Suburban District and the
housing society namely AURIS
SERENITY TOWER 1 CHS Ltd. has not
issued a Share Certificate in respect of
the said flat, therefore this public notice for
calling objections in genre.

Any personls having claim, right, title or
interest of any nature whatsoever in the
above said flat and with regard to
aforesaid mortgage, by gift, lease,
inheritance, exchange, mortgage, charge,
lien, trust, possession, easement,
attachment or otherwise howsoever
should intimate their abjections, if any in
writing within 14 days from the publication
of this notice to failing which, the claim of
the such personfs, If any, will deemed to
have been waived and/or abandoned for
allintents and purpose.

Sd-

ADITYA B, SABALE, Advocate High Court
Office : 57A, Ajanta Square, Market Lana,
Next to Bortvali Court, Borivali (W), Mumbai- 400 092.
Date : 30/06/2023 Place : Mumbai

: NOTICE

PUBLIC NOTICE

Nolice is hereby given that residenfial
premises bearing Flat No. E-6
admeasuring area about 400 Sq. Ft,
(Carpet) an 1" Floor in “E” Wing of
the Building known as “ISHWAR
NAGAR" now the registered society
known as “ISHWAR NAGAR CO-
OPERATIVE HOUSING SOCIETY
LIMITED" situated at LB.S. Marg,
Bhandup (West), Mumbal- 400 078,
originally owned by Late SHRI
LAXMINARAYAN N. PRABHU and
he was gifted said flat to his wife Late
SMT. INDIRA L. PRABHU and she
was expired on 1" July. 1988, and
thereafter said flat was transmitted
in favour of MR. GURUDUTT L,
PRABHU and he was unmarried
expired on 14" January, 2023. On
behalf of my clients, 1) MRS,
SUSHMA SATEESH NAYAK nee
MISS SUSHMA LAXMINARAYAN
PRABHU, 2) MR. DAMODAR
LAXMINARAYAN PRABHU, 3) MRS.
BHARTI VISHWANATH BHAT nee
MISS BHARTI LAXMINARAYAN
PRAEHU, 4) MRS. VIJAYA B,
BHANDARKAR nee MISS VIJAYA
LAXMINARAYAN PRABHU AND 5)
MRS. VASUDHA D. KAMATH nee
MISS VASUDHA LAXMINARAYAN
PRABHU the children/brother/sisters
of deceased, me lhe undersigned
advocate hereby invites claims or
objections from other heir/s or
claimant/s or objector/s for the
transfer of the shares and interest of
the deceased members in the said
flat within @ period of 15 days from
the publication of this notice, with
copies of proofs o support the claim/
objection. If no claimsiobjections are
receivad within the period prescribed
above, my clients shall be at the
liberty to deal with the shares and
interest of the deceased member in
the manner they deem fit.
Mumbai,
dated this 30th day of June, 2023.
Sd/-
Bhakti Bhate,
(Advocate)
Shop No. 3/16, Sadan Wadi, Near
Bhandup Police Station, Lake Road,
Bhandup {West), Mumbai- 400 078.,
(E~Mail sablawserve@gmail.com
Mob. No, 91-9892304472/9833734207)

PUBLIC NOTICE

NOTICE |s hereby given thal MrMOHAMMED
ISHQUE HUSAIN SHIAKH the Jaint cwner of Shop
No.6, Ground Floor, Om Shanti Sadan Co-Op Hsg
Soe. Ltd., Uttan Road. Mear Rai Bus Stand
Ehayandar (W), Dist. Thane, and also member of the
sociaty & hold Share Certificate No 9, DistNo. 156 o0
160, harainafier referrad 1o 2s the SAD SHOP &
SAID SHARES. And that M MOHAMMED ISHQUE
HUSAIN SHIAKH axpired on 9.2 2022, And mmy client
MRS.NAJMUNNISA MOHDISHAQUE SHAIKH
entitied to the said Shop & said Shares as legal heir of
MrMOHAMMED ISHOUE HUSAIN SHIAKH. And
my client infend to apply b the sociely to transter the
said Shares & Ihe said Shop in her favor in this
respact all persons including heirs, claimants,
objector claiming sny right, Blle or interest as legal
heirs, or by way of sale, gift, len, morigage.
whalsoaver ara henaby ragquired [0 make (he same
kncwr 8 the undersigned along with documents,
agreement eic., al his office al 5-6, Komal Tower,
Patel Nagar, Station Road, Bhayandar (W), within 15
days from ihe date hereod, failing which my clients will
apply to the said soclety as legal heirs for transfer of
the sald shares and said Shap, and no claims
whatsoaver shall be entarained theraafier.

Date: 30/06/2023 ANIL B.TRIVEDI

ADVOCATE, HIGH COURT (MUMBA)
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Housing Society Limited",

PUBLIC NOTICE
Mr. Vinay Agrahari, Mr. Vijay Kumar Agrahari and Kamlaprasad intend to
purchase Shop No.2, admeasuring 183 sq.ft.,
balconies), on Ground Floor, Wing A, “Radha Residency |l Co-operative
Survey No.146/1 & 147/1, Village Asade,

built up area (include

Golvadi, Taluka Kalyan, Thane-421306, Share Certificate No.46 (said
Property) From its present owner Mrs. Hemlata Dhanji Thakkar who
became owner of the property upon demise of Dhanjibhai Tokarshi Thakker
and shares were transferred to his nominee Mrs. Hemlata Dhanji Thakkar,
upon no abjection from Mr. Kirit Dhanji Thakkar, Mr. Harsad Dhaniji Thakkar,
Mr. Ashvin Dhanji Thakkar.

All the person/authorities having any claim, right, title or interest of any
nature on the said property and its shares by way of any claims, heirship,
succession, inheritance, rights, shares, title, interest, amounts, lien etc, are
required to make the same known in writing within 14 Days from the
publication to hrm@xpresslegal.in failing which, the claim of such
person/s, if any, will deemed to have been waived and/or abandoned for all
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